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An Act further to amend enactments consequent on derecog- 
nition of Rulers of States and abolition of privy purses, 
so as to abolish the of Rulers and to make certain 
transitional the said Rulers to adjust 

Year of the Republic 
of India as follows:-- 

States (Abolition of 
Privileges) Act, 1972. 

come into force at 
once. 

( a )  in sub-section , for clause (b) , the following clauses shall 
be substituted, namely: 

' (b)  ent of the Constitution" means the 26th day 



1: 
(c) "~ule?", in relation t a former Indian State, has the same 

meaning as in article 363 of t e ~bnstitution.'; 
I S 

(b) in sub-section (2) )  after t e words "Ruler of a former Indian 

i State", the words "before the co mencement of the Constitution" 
shall be inserted; 

i ! 1 
I 
1 (c) in sub-section (3)) after the words "Ruler of a former Indian 
I State", the words "for such offe ce" shall be inserted. r 

3. In section 87B of the Code of Civil Procedure, 1908,- I Amend- 
ment of 
Act 5 (a) for sub-section (1) )  th following sub-section shall be substi- of 1908. 

tuted, namely : - I 
"(1) In the case of suit by or against the Ruler of any 

former Indian State based wholly-or in part upon a cause 
of action which the commencement of the Constitu- 
tion or any out of suoh suit, the provisions of _ section 85 and (3) of section 86 shall apply in 

apply in relation to the Ruler of a 
.foreign State."; 

(b) in sub-section (2)) , 4 
(i) the word "and" a the end of clause (a)  shall be omitted; 

I 

(ii) for clause (b), th following clauses shall 'be substituted, 
namely : - I 

omitted. memt of 
Act 43 of 
1951- 

Amend- 

/ ment 'of (a) in clause (iii), for th words "any one building in the occupa- 
27 of 

tion of a Ruler declared b the Central Government as his official 1957. 
residence", the words, brac ets and figures "any one building in the 
occupation of a Ruler, building which immed9s$eJy before the 
commencement of the (Twenty-sixth Amendment) Act, 
1971, was his official virtue of a declaration by the 
Central Government" with eflect from the 28th 
day of December, 1971; . 

(b) to clause (xiv), e f~llowingi provisos shall be added, 
namely : - 

"'Provided that in he case of jewellery recognised by the 
Central Government aforesaid, such recognltibn shall be 
subject to the followin 'n8mely: - 

shall be permanently kept in India 
outside India except for a purpose 

', 



steps shall be-taken for keeping the 
in its original shape; 

facilities shall be alloweti to any 
by the Board in this,behdf 

nkckssary; and 

specified is 

Amend- 6. In- sewtion 5 of ,-$he G i t t ~ t  x ,Act, ,.1958, in sub-sec;#on (1 ) , clause 
merit of (xvi) shall be omitted with effe t from the 1st day of April, 1973. 
Act7kB of 

,?1968. 

4 
I 
1 

i 
.&,epd- 7, ,In the Income-tax Act, ,1961 - 
ment of i 

.(a) in section 10,- \ 
I 

(i) after clause (fq, the following clause - shall be inserted, 
namely : - I 

9 c18A) -any  ex-.gr tia,p,ap.ments-mqide by the .Central Gov- 
, 2r~m.ent o,onsequen.t.; i : n the ak~ljtion?of :privp.pprse;"; 

(ii) clause (19) shall be omitted with effect from the 2nd 
, day of A<pril, 1973; i ~1 

(tii) b-ef0r.e clause (4 ), tbe fol l~wi~g.claus,e~~hall  be inserted 
&nd .shall be _deepgd .to ,@ ve b$en Inserted -with gffect from the - ,- 
28th day of decg9ber,.lt17 ,nqmely : - 

''(lBA)z the annua .any one palace in tlie oecupa- 
tion of a Ruler, being annual value whereof was 
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exempt from efore the commencement 08 the 
Amendment) Act, 1971, by, virtue 

States (Taxation Concessions) 
(Taxation Concessions) 

the Jammu and Kashmir 

Provided that for th assessment year commencing on the 
1st day of April, 1972, t e annual value of every such palace 
in the occupation of suc Ruler during the relevant previous 
year shall be exempt f om income-tax;"; i 

( b )  in section 297, in sub-s ction (2),- 4 
(i) in clause (Z), the w "until rescinded by the Central 

Government" shall be 

(ii) to clause (1) as so ended, the following proviso shall be 
added, namely: - 

"Provided that the Government may res~ind any 
such notification or as to rescind any exemption, 
reduction in rate made thereunder;". 


